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SOMESH ARORA  

1. In the present case, the learned Advocate has referred to various 

decisions instead of specifically relying upon the decision in Rama Cylinders 

Pvt. Ltd. v. Commissioner of Central Excise, Kutch (Gandhidham), reported in 

Final Order Nos. 13061–13064/2024 dated 03.12.2024. One of the issues 

involved therein was whether Central Excise duty is payable on the amount of 

sales tax remitted to the appellants under the Incentive Scheme, 2001 for the 

Economic Development of Kutch District. Both sides fairly agree that the issue 

involved in the present appeal is also the same. It is further submitted that 

certain other issues relating to computation of duty, etc., were also raised 

before the lower authority. 

2. At this stage, we find that the controversy involved in the present appeal 

is squarely covered by the aforesaid decision of this Bench rendered in the 

context of the very same scheme. In view of the matter being covered by the 

said decision of a Coordinate Bench, we are inclined to follow the same. 
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3. Accordingly, the appeal is allowed. 

 

(Dictated and pronounced in the open court) 
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